
THE NATiONAL CON4PANY LAW TRIBUNAL, MUI\4BAI DIVISION - II,
IvI U I\4 BAI

6. c.P. (rB)-6s (MB/2018)

CORAM : SHRI BHASKARA PANTULA IVlOHAN, IVIEIYBER (J)
SHRI V. NALLASENAPATHY, IV]EI\4BER (T)

SECTION l)F THE CON1PANIES ACT: I&B CODE 2016

ORDER

6. c.P. (rB)-6s (MB/2018)

Counsel for Petitioner present. There is no representation on
the side of the Corporate Debtor. Counsel for the Petitioner is
directed to intimate the next date of hearing to the other side
and file proof of service. If the Respondent fails to present in
the court, the matter shall be heard on merits in their
absence.

List this matter on 09.05.2018.

V. NALLASENAPATHY
lYember (Techn ical)

BHASKARA PANTULA N4OHAN
Member (J udicia l)

ORDER SHEET OF THE HEARING OF N4UMBAI BENCH OF THE NATIONAL
COIVIPANY LAW TRIBUNAL ON 04,05.2018

NAf4E OF THE PARTIES: Pariman Enterprises Pvt. Ltd.
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Atlantis Life Science Pvt. Ltd.
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